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MR. CHAIRMAN: Pramodii, the Leader of the Opposition had very firmly, categorically
put across his point. If you want my tentative response, you have the book; read
Rule 238A proviso. What does the proviso say? "Provided the Chairman may at any
time prohibit any Member from making any such allegation if he is of the opinion that
such allegation is derogatory to the dignity of the Council.. "' -- not some individual -
- ".. or that no public interest is served by making such an allegation."
...(Interruptions )...\We are not having a discussion on this. | have reserved my ruling.
| will come with it. The House will have the benefit of it, | will have the benefit of it.

We will now take up matters raised with permission of Chair. Shri Kartikeya Sharma.

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: We will now take up matters raised with permission of Chair. Shri
Kartikeya Sharma.

Concern over refusal by hospitals to release dead bodies due to pending bills

SHRI KARTIKEYA SHARMA (HARYANA): Thank you, Mr. Chairman, Sir, for giving
me this opportunity to speak on this important issue which is the concern over refusal
by hospitals to release dead bodies due to pending bills. ...(Interruptions)...

There are umpteen saddening stories narrating the insensitive instances of
refusal by a hospital to release the dead body to the family due to outstanding bills.
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...(Interruptions )... The aggrieved families, already traumatized with the loss are
subjected to further distress for immediate commercial recovery. ...(Interruptions)...

MR. CHAIRMAN: Nothing will go on record except Shri Kartikeya Sharma's speech.
Shri Kartikeya Sharma, now you can start from the beginning.

it gHTE oY (JToreer ) ¢

SHRI KARTIKEYA SHARMA: Thank you, Mr. Chairman, Sir, for giving me this
opportunity to speak on this important issue which is the concern over refusal by
hospitals to release dead bodies due to pending bills. The aggrieved family, already
traumatized with the loss are subjected to further distress for immediate commercial
recovery. A report by the Lancet Commission on the value of death published in the
year, 2022 states, ' In situations where a family is unable to pay hospital medical bill,
hospital staff will often refuse to release the body of the deceased until the payment is
made." The Geneva Convention and the U.N. Commission on Human Rights,
making it legally binding, provide for explicit provisions relating to the proper
management, dignified treatment and disposal of dead bodies as well as respect for
the needs of families. Earlier, answering my question, the hon. Minister informed this
House that there is no such legal provision authorising any hospital to withhold dead
body in lieu of pending bills. Therefore, | urge this august House to deliberate on this
situation that will bring some relief to the mourning families. | also request the Minister
concerned to evaluate and issue guidelines for immediate release of dead bodies and
subsequent period of clearing the dues. Suggestively, penalties for the defaulting
hospitals that violate the said guidelines should also be incorporated for ensuring
strict compliance. There is a growing consensus at international level that all patients
must enjoy certain basic rights. In other words, the patient is entitled to certain
amount of protection to be ensured by physicians, healthcare providers and the
State, which have been codified in various societies and countries in the form of
Charters of Patients' Rights. The Patients' Rights Charter, as approved by National
Council for Clinical Establishments, is available in public domain and needs to be
promoted in good spirit. Further, we can collectively implement a few steps. 1.
Spread awareness about the Patients Rights Charter and the rights that the families of
the deceased have in such situations. The Patient Rights Charter enlists 17 rights of a
patient including Right to Information whereby every patient has a right to adequate
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relevant information about the disease: Right to records and reports; Right to
emergency medical care; Right to informed consent; Right to confidentiality; Right to
second opinion; Right to take discharge of patient, or receive body of deceased from
hospital and more. 2. Enforce hospitals to display the charter in important areas of
the hospital so that accountability is held. 3. Treat violation of the Charter with firm
laws, as non-release of dead bodies be treated akin to violation of habeas corpus. 4.
Create a national helpline to assist the mourning families in such unfortunate times
and 5. Create a national corpus fund and, more importantly, let us incentivise the
hospitals and doctor community so that they are encouraged to follow the Patients'
Rights Charter. Thank you very much.

MR. CHAIRMAN: The following hon. Members associated themselves with the
matter raised by Shri Kartikeya Sharma: Shri Sandosh Kumar P (Kerala), Shrimati
Priyanka Chaturvedi (Maharashtra), Shri Sant Balbir Singh (Punjab), Dr. Sasmit
Patra (Odhisha), Dr. Santanu Sen (West Bengal), Shri P. Wilson (Tamil Nadu), Dr.
Fauzia Khan (Maharashtra), Shri Rambhai Mokariya (Gujarat), Shri Neeraj Dangi
(Rajasthan), Shri Dhananjay Mahadik (Maharashtra), Shri Pabitra Margherita
(Assam), Shrimati Jebi Mather Hisham (Kerala), Shri Sujeet Kumar (Odisha),
Shrimati Sulata Deo (Odisha), Shri Niranjan Bishi (Odisha), Dr. John Brittas
(Kerala), Shri R. Girirajan (Tamil Nadu), Shri Vandana Chavan (Maharashtra) and
Shrimati Mahua Maji (Jharkhand). #fT 91 framl|
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MR. CHAIRMAN: | have reserved it. You have had your say. It was with utmost
respect.

it AfgrapTof @A W), Rotd & a1 & 31 adjourn &1 dTdt &, R &8l S
BIfT?

MR. CHAIRMAN: No, no. You will have it during the course of the day. It will be
during the course of the day. Before | rise for the day, you will have a ruling perfectly
on this. Mr. Pramod Tiwari, do you want to avail the opportunity ?

1 AfeThIo]H @A AR, 1 91 & onwards ST AT §31T, 110 UST WX ..(GHT)...
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MR. CHAIRMAN: Nothing will go on record now. | gave you an opportunity.
...(Interruptions )... How many times will | see it? | have read it. ...(Interruptions)...
You had sent a communication. | have gone through it. | have heard everyone
carefully. | will give a ruling on it. Now, Shri Pramod Tiwari. ...(/nz‘errupz‘/ons)... Do
you change it? | will correct if there is an error. | will look into it. ... (Interruptions)...

37t 9T o : R, HUAT RTS8 4 319 Y[R (a1 STy
MR. CHAIRMAN: Your time starts now, Mr. Pramod Tiwari.
Steady politicisation of religion in the country

SHRI PRAMOD TIWARI (Rajasthan): Thank you, Sir, for wishing me.
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MR. CHAIRMAN: Please conclude.
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